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IM THE CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUER BENCH, JAIPUR
Jaipui, the (8™ Nuewember, 2005

CONTEMPT PETITIOR HO. 43/2005
IN

ORIGINAL APPLICATION NO. 574/2001

~ CORAM:
HON' BLE MR. A.H. AGARWAL, VICE CHAIRMAN

HCN'BLE MR. M.L. CHAUHAM, MEMBER (JUDICIAL:}

Yazin Khan son of Shri Dilawar Khan by caste Teali aged
atout 62 vears resident of Jama Masiicd (In frant) Maohoilla,

Kam Khayani Renwal, District Taipur.

..o JApplicant

By MAdvocata: Mo, PUN. Jatti,

the Gort. of India,

1. Dr. J.38. Zharns, Yecrete o 1
whar Bheawan, MNew Delhi

-
Departmenc of Telecwm, Sa

. Shri Mohan Lal Sumber, Chief JSensral Manager, Teloow,
Rajasthan Circle, Jaipur.
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P.K. Saha, Principal General Mana
‘ al

voes s Respomdent
By Acdwvocate : Mr. B.K. Sharmna.

ORDER {CRAL}

the alleged wviclation of the order datad Z3.05.2002 passed:

2 Moticas of this application was giwven to Lhe
respondents. The raspondents have filed their reply. In the
reply, they hsave glven explanation as to why the order of
thizm Tribunal could not he implemented within reasonable
time. Thev have stated that a Writ Petition was ifiled

before the Hon’ble High Court sgainst the order of this

Tribunal. It is further stated Lhat after Jdismisszl of the
Writ Petition, the respondents have filed a Review

Petition hefore the Hon"ble High ourt, which 1z still
pending. The responcdents have further stated that despits
pendancy of the Review FPetition, theyv hawve passad an order
dated 26.09.200% whereby the bhenefif arising out of the
jucigement  of  this  Tribunal has been extended to  ths
applicant subiject to the final outcome of the decision of
the Rewview Petition. The respondents have also annexed Lhe
copy ol the order dated 26.09.2005 with the reply and

marked as Annexurs R/T.

3 Learned counsel for the applicant submits  that
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ragpondents have not given conss

aut of the order dated 26.09.2005%5, thus direction given by
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this Tribunal wvide order dated 23.05.2002 has nob kean
fully compiied with.

4 Mr. M.P. Jain, Assistant General Manager, who was
presant in the dourt today submits that the conssguential

In wiew of the undertaking given by the Assistant

General Manager, this Contempt Pebtition Jdoes not survives

ancd the s=ame shall stand dispesed of accordingly. Hotices
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